
Government of Jammu and Kashmir

Finance DePartment
Civil Secretariat' Jammu/ Srinagar

Notification
Srinagar, ttre ZSdL of JulY' 2023

s.o 6qD .-ln exercise of the Powers conferred bY Proviso to Article 309 0f the

Lieutenant Governor herebY directs that the following
of lndia, the

the Jammu and Kashm ir Excise and Commercia I Taxes
shall be made in

ules, 2006 notified vide notification SRO- 140 dated 21"1

rtmental Examination ) R

2006; namelY:-

ln sub-rule (1) of rule 1, for the words 'Commercial Taxes'' the words "State

Taxes" shall be substituted'

ln sub-rule (2), in clauses (a) and. (e) 
,for 

the words "Commercial Taxes'' the

;"il;'si"t; irxes"' shall be substituted'

By order of the Lieutenant Governor'

sd/-
(Santosh D VaidYa)lAS

PrinciPal Secretary to Government'

Finance DePartment'

Dated.l5 -07-20?3
No FD-ST/3212022-03

Copy to the:-"rl "p,riiinrn.i"r Commissioners(Additional Chief Secretaries)'

Z. ntt erincipat Secretaries to Government'

i. erincipat Secretary to Hon'ble Lt Governor'

i. ,loint !""t","ry, J&K, MHA'Gol' New Delhi'

i. nii corrl."loner/secretaries to Government'

o. dirla"aCommissioner, Jammu/Kashmir'

i. 6o.ri.tion"r, State Taxes Department' J&K'

8. Excise Commissioner' J&K

S. S".t""ry, Public Service Commission' J&K'

10. General Manager, Cout"'-t't-"nt p'"ss' Srinagar/ Jammu for publication in Government

Gazette.

r r . iaiit["rr Commissioner State Taxes (Administration &

iZ. erin.ip"r f rrining lnstitute Nagrota' J&K' Jammu'

ii iir"i!i*,",ari to Principat Secretary to Government'

ri. in"n"tg" *"usite, GAD/ Finance Department'

Enforcement), Jammu/Kashmir'

Finance DePartment'

'l
't

(Mohammad Am n )

to the Governme nt,DeputY SecretarY
Finance DePartment

L9

)


